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Centiz1l Administrative Tiibunal

pPrincipal Bench

Ga Nc.1045/95
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New Delhi, this 19th dsy of December, 1.¢

shri Kertar Singh

5/o sh, Jage ham

./o g, Nho, 698, Sector 12,

RK Furam, New Delhi, . Acpiicent

( Thicugh Sn,T.C.Agyaruwal, Adv,)

versus

1, The Chief Secretaty,
Delhi Administration
NCT, Shyam Neth Marg,
Delhi,

Zz, Cocmmissiconer,
Fcoa Supplies and
Consumer Affakrs,

K-Block Vikash Bh-wan,

New Delhi, .o ~esocndants

(Through 5h,B.S, Gupta, Adv.)

CRDEK  (Oral)

Hon'tie Sh., K.K. Ahogg, Meube: (h)

The applicent in this case is agglicved
that he was nct considered for crossing the
efficizncy bar in the pay scale of R, 26C-4L(
while working as LDOC in the Excise Uepaitment cf the

Uelhi Administration, The gpplicant states that
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he joinea service as Llass v employce
in 196¢ and was appointed LOC cn 11.6,75,
He was cue to cross efficiency bar in the
v“&v

<cale of LOC w.e.f, 1,E.EQ butncculd
not ccne because the respondents failed
tc take action to consiover his case, He alsc
alleges that repested represzntat ion made
by him to obtein relief elicited no 1 sponse,
He thereforz seeks direction *tr the responuents
tc allow him to cross eFFicieneybzr (n the
grade of LDC as wue,
2. The respondents in their 1eply havs
stated that the applicant wes placeo unver

h
suspension when the enquiry was conuucted
resulting in impositicn of penzlty vg the 12vi1- 07
to the lower post from UDC to LoL in 1883,
However, the respondents states Wet in pals 4.-
of the reply they are now considering his
case for crossing the EB ana for that
correspondente is being made with the cencerned
department, namely, the Excise Uepartment for

cbtaining his vigilance clearance anu other

require&hnt documents,
94
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3. In the circumstances of the caseé ,

the matter can be disposed of at the initiai »tage

itself as agreed to by both the ld, counsel

with the direction that the respondents will

consider the case cof the applicant for corossing

the efficiency bar within a period of thres munths
from the cate of the receipt of iLhis order,

In the csse the applicant's nare is clearecd,the

respondents will arrange to pay him all the

arrears as per rules within a period of thiee

months therecafter, Noc order as to costs,

Niews,, —

dA LY

( R.K. Ahooja )
Member(A)

sScs



